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Food delivery worker
alleges police assault

Mahesh.Buddi
@timesofindia.com

Hyderabad: The Telangana
Gig and Platform Workers
Union (TGPWU) has written
to the National Human Rights
Commission of India (NHRC)
after CCTV footage showing
Ramgopalpet police allegedly
assaulting a delivery worker
for a quick-commerce plat-
form during the early hours of
Thursday surfaced online.

In a letter addressed to
NHRC chairperson Justice V
Ramasubramanian, TGPWU
founder-pre-
sident SK Sa-
lauddin alle-
ged that Hy-
derabad police assaulted and
harassed delivery worker
Shabbir Azam, a resident of
Falaknuma, at around 2.50 am
on May 7, when he waiting to
pick up an ice cream order
from a store in Secunderabad.

According to the compla-
int, two constables from Ram-
gopalpet police station in-
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structed the delivery workers
toleave. “When Shabbir Azam
attempted to show the order
details assigned through the
app, Ramgopalpet police sta-
tion SHO physically assaulted
him. The shop manager, Rahil
Hussain, tried to explain that
the store had permission to
operate in late hours. Howe-
ver, he too was beaten upby the
SHO,” Salauddin stated in the
complaint to the NHRC.
Ramgopalpet inspector B
Suresh Kumar told TOI that
the permission for the store to
operate till the early hours had
expired in 2024.
“I was on night
patrol and found
the shop delive-
ring orders even after 3 am.
One of the persons standing
outside the shop, who was not
in uniform, responded in an
objectionable manner when
asked to leave and created a
nuisance. I had to use mild for-
cetodisperse him,” he added.
Mahankali police filed two
casesagainst Azam and Rahil.
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Faridabad's medical college addresses complaints after MBBS students protest over deficiencies
Written By : Adity Saha Published On 8 May 2026 2:37 PM | Updated On 8 May 2026 2:37 PM

Faridabad: After MBBS students at Shri Atal Bihari Vajpayee Government Medical College, Chhainsa, staged a
protest over severe water shortage and other infrastructure issues, the college administration has admitted to
several deficiencies and said the issues are being actively addressed.

Medical Dialogues had earlier reported that the students of this institute complained of no proper access to clean
drinking water, and the electricity arrangements in classrooms are inadequate. They said this has made the
situation difficult, especially during the ongoing extreme heat. Due to the lack of clean water, students alleged
they are forced to buy drinking water online.

These students also raised concerns about the attached hospital, claiming low patient inflow, irregular electricity
supply, and lack of clean water facilities. They said that despite joining to pursue medical education, the institution
lacks basic academic infrastructure. They stressed that they need a permanent solution rather than temporary
arrangements.

Extending its support to these medical students, the Federation of All India Medical Association (FAIMA) wrote to
the National Medical Commission (NMC) seeking urgent intervention. It stated that despite the college being
approved by the NMC in 2020, with its first batch admitted in 2022, the institution has failed to meet even the
most basic standards required for a functioning medical college.

In a letter to the Federation of All India Medical Association (FAIMA) issued, the Director of the institute said the
institution is facing challenges as it is a newly established medical college, but remains committed to maintaining
National Medical Commission (NMC) standards and ensuring quality medical education and patient care.
Regarding the severe water scarcity issue in the campus hostels, the administration stated that the shortage was
caused by a damaged main water pipe, which resulted in a total lack of water for approximately 10 to 12 hours.
After the Director addressed the students and provided a firm reassurance that the issue would be resolved
immediately, the strike was officially called off at 02.05.2026 (01:15 AM), said the institute.

The institute said temporary water arrangements were made the same evening from 4 PM till late at night to
meet students' urgent needs. It further stated that the Junior Engineer of the Public Health Engineering
Department (PHED) was contacted by the institute staff and later by the Director himself, but the official allegedly
refused immediate repair work, citing a delay in the release of government funds.

The administration said the damaged water pipe was permanently repaired on May 2 between 8:30 AM and 10:30
AM, after which water supply to both hostels was fully restored.

"Also, detailed inspection of Clinical, Academic and Infrastructure facilities by the DMER Headquarters Team was
held on 05.05.2026, and the issues raised by the students and faculty were discussed in detail, and authorities
assured that all genuine issues are being actively pursued with the competent authorities," the institution said in
the letter.

Explaining the reason behind the infrastructure issues, the administration said that some issues related to
electricity and water supply occurred due to wiring faults and technical limitations. For this, repair works and
improvements in backup power and water supply systems are being carried out in coordination with PWD and
PHED.

The students previously highlighted that at the time of admission of the first batch, even OPD services were non-



functional. While OPD services have now commenced, patient inflow remains extremely low, and IPD services
continue to be non-functional, severely compromising clinical training.

On this, the institution clarified that it is still in its developmental phase, and hospital services are being expanded
gradually. OPD services are fully functional, and patient inflow is increasing steadily. They said efforts are
underway to strengthen IPD to improve clinical exposure for students.

Not only this, but allegations also surfaced about the unavailability of essential medicines in the hospital
pharmacy, forcing patients to procure them externally. However, the institute said that medicines and
consumables are being procured through government agencies, and any temporary shortages are being
addressed on priority.

Addressing the shortage of faculty and academics, the medical college authorities said that faculty recruitment is
in process at the State Government level.

"The institute administration has regularly taken up the matter for early filling of vacant posts and deputation of
faculty from other institutes, so that patient care and academic activity is not affected. Also, the institute has MOU
with BK Hospital, (Civil hospital), Faridabad for academic and patient care activities. Despite staff shortages,
efforts are being made to continue academic activities smoothly and maintain teaching standards," it added.

It further stated that deficiencies pointed out during inspections are being addressed in a time-bound manner.
Continuous efforts are being undertaken to further strengthen infrastructure, academics, and hospital services.
"The administration appreciates the concerns raised by students and assures that all genuine issues are being
actively pursued with the competent authorities for early resolution," the letter read.

Apart from FAIMA, the United Doctors Front (UDF) also wrote to the NMC, the Ministry of Health and Family
Welfare, and the National Human Rights Commission, seeking urgent intervention.

Recently, information obtained through a Right to Information (RTI) application revealed that the medical college's
condition remains poor despite receiving a substantial Rs 200 crore in funding. The RTI application was filed by
the Democratic Medical Association (DMA India) and it showed that since 2020, the college has received huge
funding for different administrative purposes.
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Nation

Almost 500 custodial deaths in seven years, government tells Jharkhand HC

The figure was revealed during the hearing of the PIL filed by Mumtaz Ansari seeking judicial inquiry into all the
deaths that took place in judicial or police custody.

After hearing arguments from both sides on Thursday, the court has reserved its order.Photo| EPS

Mukesh Ranjan

Updated on: 09 May 2026, 8:11 am

RANCHTI: In a major revelation before the Jharkhand High Court, the state government disclosed that nearly 500
custodial deaths have been reported in the state over the past seven years.

According to an affidavit filed by the Principal Secretary of the Department of Home, Prisons and Disaster
Management, 437 deaths occurred in judicial custody while nearly 45 deaths took place in police custody since
2018.

The figure was revealed during the hearing of the PIL filed by Mumtaz Ansari seeking judicial inquiry into all the
deaths that took place in judicial or police custody. After hearing arguments from both sides on Thursday, the
court has reserved its order.

Filed by the state government, the affidavit further revealed that judicial inquiries could be conducted in only half
of the judicial death cases. It also stated that investigations are still pending in 11 of the 42 police custody death
cases.

“As per the affidavit filed by the state government, a total of 437 deaths have taken place in judicial custody while
nearly 42-45 deaths have taken place in police custody.

Interestingly, judicial inquiry has been initiated in only half of the deaths taking place in police and judicial
custody, which has been admitted by the state government in its affidavit,” said advocate Shadab Ansari,
appearing on behalf of the petitioner. After hearing both sides, the court kept its order reserved, he added.

Advocate Ansari, appearing for the petitioner, presented written arguments in support of his case on Thursday.
He contended that the nature of deaths occurring in custody can be suspicious; therefore, an impartial and high-
level inquiry into these cases is imperative.

References were also made to previous orders of the Supreme Court and the guidelines issued periodically by the
National Human Rights Commission (NHRC). The petitioner’s primary emphasis was on fixing accountability for
any death occurring within a police station or jail, with the aim of curbing such incidents in the future.

No to judicial inquiry

The court observed that since the deaths have taken place several years back, therefore, judicial inquiry in those



cases may not be feasible, then the petitioner’s advocate pleaded before the court to form guidelines for the
investigation of those cases.
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RTI reveals Rs 200 crore funding to Faridabad's medical college amid infrastructure row
Written By : Barsha Misra Published On 8 May 2026 11:20 AM | Updated On 8 May 2026 11:20 AM

Faridabad: Amid the ongoing controversy and allegations of inadequate infrastructure
at Shri Atal Bihari Vajpayee Government Medical College, Faridabad, information
obtained through a Right to Information (RTI) application has revealed that the
medical college's condition remains poor despite receiving a substantial Rs 200 crore
in funding.

The RTI application was filed by the Democratic Medical Association (DMA India)

and it showed that since 2020, the college has received huge funding for different
administrative purposes.

Referring to the RTI information, the National President of DMA, Dr. Amit Vyas, said,
"In a shocking revelation through an RTI filed by the DMA, it has come to light that

Dr. Vyas pointed out that the institute lacks basic facilities that are considered essential
for any healthcare and educational institution, including- reliable power backup
system, separate academic and hospital buildings, adequate stock of essential
medicines and equipment, adequate drinking water facilities for students, etc.
Allegedly, the students also have to face frequent power cuts due to faulty wiring and
completely deteriorated sanitation system.

"When such a large amount of public money has been spent without visible
improvement on the ground, it not only reflects systemic failure but also raises serious
concerns about possible corruption," he said.

Terming this 'a major failure of the Haryana Government,' the doctor stated that all
relevant documents and evidence related to this matter will be submitted to the State
Anti-Corruption Bureau. This includes- where and how the Rs 200 crore budget was
utilised, and which officials or responsible individuals may be involved.

Dr. Vyas further mentioned that if strict and transparent action is not taken promptly,
the organization will be compelled to escalate the issue at a larger level. "This is not
just about one institution, but about the credibility of the entire healthcare system," he
added.

Medical Dialogues had earlier reported how the students of this institute complained of
no proper access to clean drinking water and that the electricity arrangements in
classrooms are inadequate. They said this has made the situation difficult, especially
during the ongoing extreme heat. Due to the lack of clean water, students alleged they
are forced to buy drinking water online. They stressed that they need a permanent
solution rather than temporary arrangements.

Apart from this, students also raised concerns about the hospital attached to the
college. They claimed that there are no patients, irregular electricity supply, and no
proper clean water facility. They added that while they came to study, the institution
lacks basic academic infrastructure.



Recently, extending its support to these medical students, the Federation of All India
Medical Association (FAIMA) wrote to the National Medical Commission (NMC)
seeking urgent intervention. It stated that despite the college being approved by the
NMC in 2020, with its first batch admitted in 2022, the institution has failed to meet
even the most basic standards required for a functioning medical college.

Meanwhile, expressing concern over the alleged poor and unsafe living conditions of
medical students at Shri Atal Bihari Vajpayee Government Medical College, the United
Doctors Front (UDF) wrote to the NMC, the Ministry of Health and Family Welfare,

and the National Human Rights Commission, seeking urgent intervention.
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Hyderabad
NHRC complaint filed after alleged assault on Hyderabad delivery worker
Durga Prasad Sunku 8 May 2026 1:19 PM

HYDERABAD: A delivery partner was allegedly assaulted by police in Secunderabad early Thursday morning. The
incident has raised concerns about the safety of app-based delivery workers and prompted the Telangana Gig and
Platform Workers Union (TGPWU) to approach the National Human Rights Commission (NHRC).

Geographic Reference

Shabbir Azam, a Falaknuma resident and delivery worker since 2018, was assigned an ice cream delivery from
Scope Ice Cream in Secunderabad at 2:50 AM on May 7, 2026. While waiting to collect the order, two constables
from Ramgopalpet Police Station reportedly arrived and began verbally abusing the delivery workers.

Subsequently, according to a complaint filed with the NHRC by TGPWU founder president Shaik Salauddin, the
situation escalated when the Station House Officer (SHO) of Ramgopalpet Police Station arrived and allegedly
began physically assaulting Azam.

"He was slapped, abused, and beaten with a lathi without any provocation," the complaint states. When shop
manager Rahil Hussain stepped outside to explain the establishment had permission to operate, he was also
allegedly beaten and abused by the SHO.

Azam reportedly tried to show his order details in the Swiggy app to prove he was on duty, but the assault
continued.

In his representation to the NHRC, Salauddin emphasized that this incident is not isolated. "There have been
repeated complaints from gig and app-based delivery workers across Hyderabad about harassment, illegal
detention, verbal abuse, intimidation, and physical violence by police during night shifts," the complaint notes.
Geographic Reference

The union noted that delivery workers are not responsible for whether restaurants or shops operate at night.
Aggregator companies assign orders only when establishments are open. Furthermore, "Delivery workers merely
transport food and essential goods to customers. They are among the most economically vulnerable urban
workers," the complaint adds.

The TGPWU alleged that the police actions violated the right to life and dignity under Article 21 of the
Constitution, abused police power, humiliated workers engaged in lawful employment, intimidated vulnerable gig
workers, and violated basic human rights and labor dignity.

In this context, the union urged the NHRC to take suo motu cognizance of the incident and order an independent
inquiry into the conduct of the SHO and police at Ramgopalpet Police Station. They also requested disciplinary
and legal action against responsible officers, protection and compensation for Shabbir Azam, and clear guidelines
to prevent harassment and violence against delivery workers during night duty.

The incident has renewed focus on the precarious working conditions of India's growing gig workforce. Moreover,
the union stated that night-time workers are particularly vulnerable to police violence, arbitrary checks, extortion,
and abuse.



"Such incidents create fear and insecurity among thousands of workers who depend on these jobs for survival,"
the complaint noted, especially during extreme summer conditions when nighttime deliveries increase.
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Hyderabad

Video shows Hyderabad police assaulting delivery worker, NHRC complaint filed

TGPWU files complaint with NHRC after viral video allegedly shows Ramgopalpet Police assaulting Swiggy delivery
worker Shabbir Azam during night duty in Hyderabad.

May 8, 2026 5:10 pm

Hyderabad: A video allegedly showing Hyderabad police personnel assaulting a Swiggy delivery worker during
night duty in Secunderabad has sparked outrage on social media, with the Telangana Gig and Platform Workers
Union (TGPWU) accusing the police of targeting app-based workers.

The video, shared by TGPWU on X, purportedly captures a confrontation involving delivery workers and personnel
from Ramgopalpet Police Station during the early hours of May 7.

The union strongly condemned the incident, stating that “gig workers are earning livelihoods, not committing
crimes,” and demanded an end to violence and intimidation against app-based workers.

NHRC complaint filed

Following the circulation of the video, the union filed a complaint before the National Human Rights Commission
(NHRC), seeking action against the police personnel involved.

According to the complaint, the incident took place around 2:50 a.m. when Shabbir Azam, a delivery worker from
Falaknuma, arrived at an ice cream shop in Secunderabad to collect an order assigned through the Swiggy app.
The establishment falls under the jurisdiction of the Mahankali Police Station.

TGPWU alleged that police personnel began questioning and verbally abusing delivery workers gathered outside
the shop. When Azam attempted to explain that he was on active duty and showed the delivery details on his
phone, the Station House Officer (SHO) allegedly assaulted him and beat him with a lathi without provocation.

The complaint further alleged that the shop manager, Rahul Hussain, was also beaten after intervening and
informing the officers that the establishment had permission to remain open during night hours.

Describing the incident as part of a wider pattern of harassment faced by gig workers during night shifts, the
union said app-based delivery personnel are routinely subjected to intimidation, abuse, and arbitrary policing
despite providing essential services.

TGPWU seeks independent inquiry

In its representation to the NHRC, TGPWU sought an independent inquiry into the incident, disciplinary and legal
action against the officers involved, compensation for the victim, and guidelines to prevent harassment of gig and
platform workers during night duty.
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CrimeJharkhandNews
NHRC Seeks Report from Jharkhand Govt On Suspicious Death at Deoghar Remand Home
By News Desk Friday, 8 May 2026, 12:51:55 IST

The NHRC has issued notices to the Jharkhand government over the suspicious death of a 19-year-old inmate at a
Deoghar remand home, the fifth death at the facility this year

New Delhi: The National Human Rights Commission (NHRC) has directed the Jharkhand government and the
Deoghar police to submit a detailed report within two weeks regarding the death of a 19-year-old female inmate.
The woman, an inhabitant of a remand home in the Charki Pahadi area, died on May 2 under suspicious
circumstances.

Suo Motu Cognizance

Taking suo motu cognizance of media reports, the NHRC observed that the incident indicates a serious violation
of human rights. The Commission issued formal notices to the Chief Secretary of Jharkhand and the
Superintendent of Police, Deoghar.

The inmate reportedly fell ill suddenly at the facility and died while undergoing treatment at Deoghar Sadar
Hospital. While the official cause of death remains unconfirmed, the incident has highlighted alarming trends at
the facility; five inmates have reportedly died at this specific remand home since January 1, 2026.

Sewer Deaths in Haryana

In a separate intervention, the NHRC took cognizance of the deaths of two sanitation workers in Greater
Faridabad, Haryana. The workers died on May 2 while cleaning a sewer at a residential society. Reports indicate
the workers entered the manhole without gas masks or protective gear under the instructions of the estate
manager.

The Commission has asked the Faridabad Municipal Commissioner and the Commissioner of Police for a report
on the investigation status and compensation for the victims’ families. The NHRC expressed concern that such
fatalities persist despite Supreme Court guidelines and national advisories mandating mechanized cleaning and
safety equipment for sanitation staff.
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Food delivery worker alleges police assault; gig workers union writes to NHRC
Mahesh Buddi / Updated: May 09, 2026, 07:34 IST

HYDERABAD: The Telangana Gig and Platform Workers

Union (TGPWU) has written to the National Human Rights Commission of India (NHRC) after CCTV footage
showing Ramgopalpet police allegedly assaulting a delivery worker for a quick-commerce platform during the
early hours of Thursday surfaced online.

In a letter addressed to NHRC chairperson Justice V Ramasubramanian, TGPWU founder-president SK Salauddin
alleged that Hyderabad police assaulted and harassed delivery worker Shabbir Azam, a resident of Falaknuma, at
around 2.50 am on May 7.

According to the complaint, Azam was waiting to pick up an ice cream order from a store in Secunderabad when
two police constables from Ramgopalpet police station arrived and instructed the delivery workers gathered there
to leave. "When Shabbir Azam attempted to explain and show the order details assigned through the application,
the station house officer (SHO) of Ramgopalpet police station physically assaulted him without any provocation.
The shop manager, Rahil Hussain, attempted to explain that the establishment had permission to operate.
However, he too was beaten and abused by the SHO, Salauddin stated in the complaint submitted to the NHRC.
Meanwhile, Ramgopalpet inspector B Suresh Kumar told TOI that the store was operating beyond permitted
hours. "The permission for the store to operate till the early hours had expired in 2024. I was on night patrol and
found the shop open and delivering orders even after 3 am. One of the persons standing outside the shop, who
was not in uniform, responded in a rude and objectionable manner when asked to leave and created a nuisance. I
had to use mild force to disperse him," the inspector said.

Mahankali police later registered two petty cases one against Azam for alleged nuisance and another against the
shop manager for operating the business beyond permitted hours.
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NHRC TAKES NOTE OF 19 PUPILS

CONTRACTING TB IN SHIMLA
The National Human Rights

Commission (NHRC), India,
took suo motu cognisance of
a media report that 19 female
students were infected with
tuberculosis in the hostel of
the MGMSC Nursing College,
Shimla, Himachal Pradesh.
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NHRC Takes Cognisance

of Death of an Inmate

The National Human Rights
Commission (NHRC), India
took suo motu cognisance of a
media report about the death of
a 19-year-old female inmate of
a Remand Home 1n the Charki
Pahadi area of the Deoghar
district of Jharkhand on May

2, 2026, under suspicious
circumstances. The cause of her
death is yet to be ascertained.
The commission has observed
that the contents of the media
report, if true, raise a serious
1ssue of violation of human
rights.
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Almost 500 custodial

deaths in seven years,
govt tells J’khand HC

MUKESH RANIAN @ Ranchi

IN a major revelation before
the Jharkhand High Court, the
state government disclosed that
nearly 500 custodial deaths
have been reported in the state
over the past seven years.
According to an affidavit
filed by the Principal Secretary
of the Department of Home,
Prisons and Disaster Manage-
ment, 437 deaths occurred in
judicial custody while nearly 45
deaths took place in police cus-
tody since 2018, The figure was
revealed during the hearing of

the PIL filed by Mumtaz Ansari
seeling judicial inguiry into
all the deaths that took place
in judicial or police cus-
tody. After hearing argu-
ments from both sides
on Thursday, the court !
has reserved its order

Filed by the state gov-
ernment, the affidavit fur-
ther revealed that judicial in-
quiries could be conducted in
only half of the judicial death
cases. It also stated that investi-
gations are still pending in 11 of
the 42 police custody death cas-
es. “As per the affidavit filed by
the state government, a total of
437 deaths have taken place in
judicial custody while nearly 42-
45 deaths have taken place in
police custody:. Interestingly, ju-
dicial inguiry has been initiated
in only half of the deaths taking

I
L.J!

No to judicial inquiry

The court observed that since the
deaths have taken place several
years back, therefare, judicial
ingquiry In those cases may not be
feasible, then the petitioner's
advacate pleaded before the
court to form guidelines for the
investigation of those cases.

place in police and judicial cus-
tody, which has been admitted
by the state government in its
affidavit,” said advocate Shadab
Ansari, appearing on behalf of
the petitioner. After hearing
both sides, the court kept its or-
der reserved, he added.
Advocate Ansari, appear-
ing for the petitioner,
presented written argi-
ments in support of
his case on Thursday,
He contended that the
nature of deaths oceur-
ring in custody can be
suspicious; therefore, an im-
partial and high-level inquiry
into these cases is imperative.
References were also made to
previous orders of the Supreme
Courtand the guidelines issued
periodically by the National
Human Rights Commission
(WNHRC). The petitioner’s pri-
mary emphasis was on fixing
accountability for any death oe-
curring within a police station
ar jail, with the aim of curbing
such incidents in the future,




